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O.A. No.562/2011 
Date of Order : 08.02.2012 

Mr. K.K.Shah, proxy counsel for 
Mr. Jog Singh, counsel for applicant. 
Mr. Ankur Mathur, proxy counsel for 
Mr. Vinit Mathur, counsel for respondents. 

Mr. K.K.Shah, Advocate, appearing for 

learned counsel for the applicant, has submitted 

. that this O.A. had been filed by the applicant 

when the respondents were not passing· any 

order in regard to pension, gratuity etc. Now, 

since the orders have been passed by the 

respondent authorities, he would like to 

withdraw this O.A., but with liberty to file a 

fresh O.A. .-~ 
r' I 

. ' 
Learned counsel for the respondents h2s v·· ': · , 

"-'' . ' 

no objection. . 

Since the passing of the final orders, 

which were awaited at the time of filing of this 

O.A., have given rise to qfr~.s~ __ cause· .of action, 

the request of the applicant to withdraw the 

present O.A. is allowed, and liberty is granted to''" 
I, 

file a fresh O.A., if he so chooses. The O.A. is ·-· 

dismissed as withdrawn. 
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(V. Ajay Kumar) 
Judicial Member 
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(Sudhir Kumar) 
dministrative Member 


